
GEWTRAL ADfllNISTiRATIVE TRIBUNAL. JABALPUR BENCH. JABALPUR 

OriqlRal Application Wo. 283 of 2002

Jabalpur, this the l^th day of Sapt. 2004

Hon*ble Hr. n.P* Singh, Vice Chairman 
Hoa*ble Rr* Radan Rohan, Judicial nambar

R.C. Satija, aged about 67 yeara. 
Retired Oy.Stn. Supdt. C.Railuay, 
Itarai, R/o 5590 RBII 3 Bangla,
P.O* Itarsi Diatt; Moahangabad, 
nadhya Pradeah.

(BY Advocate - Sh. W.R. Chandra

1. The Union of India through 
The 6*n* C* Rly, numbai.

2 . ' Chief Peraonnal Officer,
C. Railway, numbai >.

3. Diviaionai Reilway, Manager, 
Central Railyay, Bhopal.

APPLICANT

RESPONDENTS.

(By Advocate - Shri S.P* Sinha)
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By Wadan Wohan. Judicial Wember -

By filing this OA, the applicant has ibiightttbe following

main reliefs-

" ( i )  That the reapondenta be directed to put the 
applicant to the higher grade ef Ra.2375/3500 RPS 
with effect from 1 .3 .93  with all consequential service 
and retiral benefits and to pay the arrears of pension, 
gratuity, £tc with 12 percent interest for delayed 
period".

2 . The brief facts of the case are as follovjs:

The applicant entered the service of Central Railway

as an Assistant Station Master on 2 1 .7 .1 9 5 7 . Railway

Board vide letter dated 2 7 .1 .9 3  issued;order for

restructuring of varioxis cadre including the cadre of

Dy.Stn.Supdt. to which the applicant belongs with

revised percentage thereby increasing the number of

posts in the grade of Rs.2375/3500 <RPS)'. The date of

effect of this restructuring to the date of actual

implementation of the or<§r will be 1 .3 .9 3  (Annexiire Al) .

Photocopy of letter dated 27 .1 .93  (A-1) is ©fttiix&QQ



In implementation of the Railway Board’s letter and the 

Headquarters letter i . e . (Annexure A1 & a / b ) it is quite 

apparent that the applicant has full entitlement to :

receive the higher scale of Rs.2375/3500 (RPS) with !

arrears for the period intervening from 1 .3 .9 3  to

31 .7 .93  i .e .  the date of his superannuation. But the 

respondents ignored the applicant from consideration and 

did not give effect to the benefit of Railway Board's 

and Headquarters* letters and deprived the benefits.

The applicant made several personal approaches to the 

Bhopal Divisional authorities for granting the applicant 

higher pay scale of R s .2375/3500 as has been granted to 

his juniors as per decision of CAT, Jabalpur since the 

said decision is a policy one and a decision in rem.

3 . Heard the learned counsel for both parties. It is 

argued on behalf of the applicant that according to the 

seniority list as shown in Annexure A3 p . 17, the name 

of the applicant is at S I .N o .31 while the benefit of 

granting higher pay scale to his juniors is shown below 

the applicant's name. Still they are granted the benefits 

from 1st March 93 which is against law. According to the 

Railway Board's and Headquarters' letter, the respondents 

ignored the applicant. The applicant retired from service 

on superannuation on 31 .7 .93  while he was entitled for the 

reliefs claimed from 1 st March 1993. The action of the 

respondents is not in accordance with rules and lav?.

4 . In reply, learned counsel for the respondents argued 

that no person junior to the applicant has geen promoted 

from 1st March 1993. His juniors were promoted from 

1 4 .2 .9 4 . Since on the date of order dated 14 .2 .94  the 

applicant was not in service, he could not be promoted 

from 1 4 .2 .9 4 , as the applicant's case falls under the 

vacancies other than restructuring of cadre and have 

prospective effect as per Railway Board's letter dated 

1 8 .3 .9 3 . None of the similarly situated retired employees
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can be given the benefit of promotion in view of 

Railway Board*s instructions. Hence the action taken by 

the respondents is perfectly justified,

r

5* After hearing learned counsel for both parties, 

and careful perusal of the records, we find that the 

contention of the applicant is that his juniors are 

promoted w .e .f .  1st March 1993 which is apparently 

incorrect. According to para 5 of the reply of the 

respondents,no person junior to the applicant has been 

promoted from 1 .3 .93  and the juniors were promoted from

14 .2 .94  while the applicant had already retired from 

service on his superannuation on 31 .7 .9 3  and hence he 

Could not be promoted from 1 4 .2 .9 4 . The Railv;ay Board’s 

letter dated 18 .3 .93  was having prospective effect.

Hence the action of the respondents is not in any way 

in Contravention of the rules or any direction or law.

The oA deserves to be dismissed. Hence the oA is dismissed,
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(Madan Mcihan) 
JudicialiMember

(M.P .Singh) 
Vice Chairman

aa.
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